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AUTHORITATIVE ENGLISH TEXT

BILL No. 12 of 2018

THE NARCOTIC DRUGS AND PSYCHOTROPIC SUBSTANCES (HIMACHAL
PRADESH AMENDMENT) BILL, 2018

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Narcotic Drugs and Psychotropic Substances Act, 1985 (Central Act No. 61 of
1985) in its application to the State of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-ninth year of
the Republic of India as follows :—
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1. Short title and extent.—(1) This act may be called the Narcotic Drugs and
Psychotropic Substances (Himachal Pradesh Amendment) Act, 2018.

(2) It shall extend to the whole of the State of Himachal Pradesh.

2. Amendment of section 37.—In section 37 of the Narcotic Drugs and Psychotropic
Substances Act, 1985, in sub-section (1), in clause (b), for the words and figures “for offences
under section 19 or section 24 or section 27A and also for offences involving commercial
quantity”, the words “under this Act” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

Drug addiction not only causes a major discomfiture, both physically and mentally, upon
the persons consuming it but also creates great inconvenience to the family members of such
persons. The State of Himachal Pradesh being a small and land-locked State, even the introduction
of small quantity of the drugs will have the far reaching repercussions on the society.

Presently, under section 37 of the Narcotic Drugs and Psychotropic Substances Act, 1985 it
has been provided that no person accused of offence punishable under sections 19 or 24 or 27A or
the offences involving commercial quantity shall be released on bail or on his bond without
affording an opportunity of being heard to the public prosecutor. Thus, the persons accused for the
offences under other sections of the Act and for offences involving quantity less than commercial
quantity sometimes are granted bail without affording an opportunity of being heard, to the Public
Prosecutor.

The Hon’ble High Court in its judgement dated 19-07-2018 in CWPIL No. 27 of 2017 on
its own motion has directed that the Public Prosecutor should oppose bail in the case of those
persons, who are apprehended with small quantity of drugs.

In view of the above, in order to make the provisions of the Act more stringent and
deterrent, there is a need to prescribe same procedure for obtaining bail in all the offences under the
Act and even for the offences including small quantity. This has necessitated an amendment in the
Act in its application to the State.

This bill seeks to achieve the aforesaid objectives.

(JAI RAM THAKUR)
Chief Minister.
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